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1. This writ petition has been preferred by the petitioner against the order dated
21.06.2017 (Annexure a?" P/1) passed by respondent No. 2 -

Employees State Insurance Corporation under Section 45-A of the E.S.I. Act,
1948.

2. Learned counsel appearing for the petitioner would submit that the impugned
order has been passed without affording opportunity of hearing to the

petitioner and therefore is unsustainable and bad in law.

3. I have heard learned counsel for the petitioner and perused the impugned
order with utmost circumspection.

4. Since, the petitioner had preferred an appeal against the impugned order
before the Appellate Authority under Section 45-AA of the E.S.I. Act,

1948 which has been dismissed in default by order dated 20.12.2017, therefore,
remedy of the petitioner is to make an application for restoration of the

said appeal and if such an application is preferred by the petitioner before the
Appellate Authority, then the said authority shall consider and decide the
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petitioner's appeal expeditiously. The petitioner would also be at liberty to make
an application for stay before the concerned authority which will be

decided expeditiously.

5. With the aforesaid observation, the writ petition stands disposed of. No order
as to cost(s).
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